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INTRODUCTION

I, the Chairman, Committcc on thc Wclfare of Scheduled Castcs and
Scheduled Tribes having been authorised by the Committec to submit the
Report on their behalf, present this First Report (Eleventh Lok Sabha) on
Rescrvation for and cmployment of Scheduled Castes and Scheduled
Tribcs in South Eastern Railway.

2. The Committce took cvidencc of thc representatives of Ministry of
Railways (Railway Board) and South Eastern Railway on 24th January,
1996. Thc Committcc wish to cxpress their thanks to the Officers of the
Ministry of Railways (Railway Board) and South Eastcrn Railway for
placing beforc the Committce matcrial and information the Committce
wanted in conncction with thc cxamination of thc subjcct.

3. The report was considered and adopted by the Committec on
16.10.1996.

4. A summary of conclusions/rccommendations containcd in the Report
is appended.

New Deu; KHAGAPATI PRADHANI,
November, 1996 Chairman,
Comminee on the Welfare

Agrahayana, 1918 (Saka) of Scheduled Castes {md

Scheduled Tribes.

)



CHAPTER 1
INTRODUCTORY
Organisational set up

1.1 The South Eastern Railway, a Government body of Ministry of
Railways (Railway Board), functions under the administrative control of
General Manager who is assistcd by Additional General Manager and
various hcads of Dcpartments viz., (1) Senior Deputy General Manager;
(2) Chicf Opcration Manager; (3) Chicf Commercial Manager; (4) Chief
Mecchanical Engincer; (5) Chicf Elcctrical Engincer; (6) Chicf Signal and
Telecom Engincer; (7) Chicf Engincer; (8) Chief Medical Director;
(9) Chicf Sccurity Commissioner; (10) Financial Adviser & Chief Accounts
Officer; (11) Chicf Pcrsonncl Officer; (12) Controller of Storcs and;
(13) Chief Safety Officer.

1.2 South Eastcrn Railway has bcen divided into 8 divisions namcly
(1) Kharagpur (2) Adra (3) Chakradharpur (4) Sambalpur (5) Bilaspur
(6) Nagpur (7) Khurda Road and (8) Waltair. These divisions arc hcaded
by a Divisional Railway Manager. Apart from this South Eastcrn Railway
has five major workshops situatcd at Kharagpur, Manchcswar, Nagur
(Motibagh), Raipur and Sini.



CHAPTER 11
RECRUITMENT

(a) Reservation in Services

2.1 The Committcc were informed that the prescribed percentages and
reservation in various catcgorics in South Eastern Railway arc as under:—

A.

1L

B.

Posts filled by Direct Recruitment

sC ST
For Direct rccruitment on all
India basis in Group ‘A’ & ‘C’
posts where the minimum. scale is
Rs. 1400/-(RPS) or above
(a) By opcn compctition 15%  7.5%
(b) Othcrwisc than by opcn 16 %%  1.5%

compctition
For Dircct recruitment in
Group 'C' & ‘D’ posts in gradc lcss than 15%  7.5%

Rs. 1400~ (RPS), normally attracting
candidatcs from a locality or a region.

Posts filled by Promotion
In all promotion 15%  71.5%

2.2 In rcgard to the catcgorics of posts which arc cxcmpted from
applicability of thc rescrvation orders in South Eastern Railway, the
Committce were informed that thesc orders were not applicable to the
following catcgorics of posts:—

1.

N W

Vacancics fillcd by transfer/dcputation.

2. Temporary appointments of less than 45 days duration.
3.
4. Posts filled up in production control organisation b); drafting staff

Promotion against lcave vacancics less than 45 days.

from thc shop on cx-Cadre tenure basis without involving promotion.

. Posts of Vigilancc Inspcctor.
. En massc upgradation.

. Post of Instructors in training schools filled by drafting employces

from other departments on tenure basis.

- Rescrvation would not apply in thosc promotional posts where

prescribed clement of direct recruitment was more than 75%.

2.3 Thesc cxcmptions were stated to be based on Dcpartment of
Personncl and Training and Railway Boadrd Brochures for SCs/STs.

2



2.4 The Committee note that a large number of posts in South Eastern
Railway have been kept outside the purview of reservation orders. The
Committee, desire that as already recommended in their 21st Report (Sixth
Lok Sabha), the Railways should review its policy of keeping a number of
posts outside the purview of Reservation orders in consultation with the
Departdent of Personnel and Truining and apprise the Committee of the
decision arrived at within three months.
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2.6 It has bcen obscrved from the statcment of recruitment made by
South Eastcrn Railway during the last thrce ycars ie. 1992-93, 1993-94 &
1994-95 that the carry forward vacancics in Group ‘C' were 371 and 340
and in Group ‘D’ 875 and 475 for SC and ST catcgory rcspectively.

2.7 When the Committec desired to know the reasons for carrying
forward such a largc number of vacancies rescrved for SCs and STs in
Group ‘C’ and Group ‘D’ catcgorics, it was_ informed that in non-tcchnical
catcgorics thc shortfall is hardly any but it does remain in thc tcchnical
catcgorics.

2.8 When the Committee desired to know about the posts filled up and
thc number of SCs and STs among them the representatives of South
Eastcrn Railway stated during cvidence that to overcomc the carried
forward vacancics, requisition was scnt to Railway Rccruitment Boards at
Calcutta, Bhubneshwar and Ranchi. As a result of which in Group ‘C’ 711
SCs out of 781, 295 STs out of 386 and in Group ‘D’ 215 SCs out of 228
and 111 STs out of 115 were scletygd. Divisions have also assured that 197
Artisans will bc madc available by the cnd of March, 1996.

(¢) Special Recruitment Drive

2.9 Statcment showing SCs/STs persons recruited on the basis of Special
Recruitment Drive during the last three ycars is as under:—

Ycar Catcgory SCs STs
1992-93 Group ‘'C 664 245

Group ‘D’ 228 95
1993-94 Group 'C 729 286
S Group ‘D’ 217 39
1994-95 Group 'C’ 711 295

Group ‘D’ 218 111

|
L 2.0 The Commitice werc informed that inspitc of thc Special
'Recruitment Drives conducted during 1992-93, 1993-94 and 1994-95 certain
backlog in Group *C’ and 'D’ posts cxisted as on 1.4.95. Kceping in view
this backlog indcnts had becn placed for Group ‘C’ posts to Railway
iRecruitment Boards and backlog in regard to Group ‘D’ posts will be
clearcd by resorting to dircct recruitment from the open market.
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2.12 It is obscrved from thc statemcnt ibid that therc is a continuous
shortfall of SC cmployces in all the catcgorics cxcept in Group ‘B’ and
Safaiwala and also shortfall of ST cmployccs in almost cvery category
cxcept in Group ‘B’ posts. The rcasons for this shortfall was stated to be
non-availability of SC/ST candidatcs in Technical (Diploma and Graduate)
and Para Mcdical catcgorics.

2.13 On being askcd to cxplain the steps taken or proposed to be taken
to wipc out the shortfall, thc Committce werc informed that shortfall have
been worked out in cvery category of posts. For instance, in Group ‘C’ the
shortfall was 319 and 298, in group ‘D’ 418 and 191 and in Artisan
catcgory 93 and 104 for ST and SC catcgories respectively.

The Committce were further informed that to wipe out the shortfall
after the indentification of the cxact shortfall recruitment proccss is on and
fruitful results arc cxpected to be achicved by June, 1996.

2.14 The Committee note that despite Special Recuitment Drives
undertaken during the yecars 1992-93, 1993-94 and 1994-95 a sizeable
number of vacancies in Group “C” and “D” posts in respect of SCs/STs
categories were carried forward. The Committee are unhappy to note that a
continuous shortfall of SC employees in all the categories except in group B
and Safaiwala and also shortfall of ST employees in almost every category
except in group “B” posts existed as on 1.1.1995. The plea of South Eastern
Railway that SC/ST candidates are not available in Technical (Diploma and
Graduate) and Para: Medical categories is not at all convincing. The
Committee, therefore, recommend that besides launching special
Recruitment Drives more frequently, the South Eastern Railway should also
make sincere efforts to Campus/Institutional recruitments so that sufficient
and suitable number of SC/ST candidates can be recruited to eliminate the
shortfall in these categories.

(e) Pre-recruitment Training

2.15 The Committce were informed that South Eastcrn Railway has not
been providing any pre-recruitment training to SC/ST candidates. It was
statcd during the cvidence that at the recruitment stage wcightage is given
only to basic qualification and not to thc training. Howcver, in South
Eastern Railway there is a system of training which is given only to the
cmployces after they have been regularly employed.

2.16 The Committee note with concern that at present there is no scheme
for imparting pre-recruitment training to SC and ST candidates in South
Eastern Railway. They have observed that there are many mega Public
Sector Undertakings including Banks who are imparting pre-recruitment
training to SC/ST candidates. Keeping in view the existing shortfalls of SCs
and STs in various categories of posts in South Eastern Raliway, the
Committee, recommend that the Railways should impart pre-recruitment
training to SC/ST candidates without fail which would certainly lead to an
improved Intake of these candidates.



(0 In-service Training

2.17 The Committcc wcre informed that SC/ST candidatcs who are
found below the required standard arc provided in-scrvice training to make
them fit for promotion to the higher grade in non-saftcy catcgorics. Under
this scheme, if SC/ST candidates do not sccurc the rcquircd marks in the
writtcn test but sccurc minimum 20% marks arc allowed to officiate for a
specific period of 6 months during which all help is provided and after
complction of this pcriod, if his working is found satisfactory, hc continues
to work against that post on promotion and his name is includcd in the
original pancl with thc approval of thc Compctent Authority. In the safety
catcgory, pre-selection coaching is given to SC/ST employces to cnable
them to qualify for promotion to this catcgory of posts.

2.18 The Committee appreciate that the South Eastern Railway Is
imparting pre-promotional training to the SC/ST employees in non-safety
categories and have made arrangements to give pre-selection coaching in
safety category so that SC/ST employees can qualify for promotion. The
Committee feel that it is a fruitful step in the right direction and would like
the South Eastern Rallway to continue the scheme in future also.



CHAPTER III
PROMOTION
(a) Promotion Procedure

As regards the procedure of promotion the Committce were furnished
the following statement—

3.1 (I) Promotion to Group “A” Posts:

(a) Absorption of Group “B” officers in Grade “A™ services is
donc by Railway Board in consultation with Union Public
Service Commission.

(b) Promotion of Grade “A” officers from Junior Scalc to Senior
Scale is done at Zonal Railway level with the approval of
General Manager.

(c) Senior Scale Group “A” officers with minimum 6 years scrvice
in Group “A” are considered for adhoc promotion to J.A.
grade at Zonal Railway lcvel with thc approval of Gencral
Manager.

(d) Scnior Scale Group “A” officers with minimum 8 years scrvice
in Group “A” are considered for regular promotion to J.A.
Grade by Rly. Board.

(¢) Promotion of Gr. “A” officers to Selcction Grade and above
are done by Railway Board.

(II) Promotion to Gr. “B” Posts:

(a) Promotions to Gr. “B” posts arc done centrally at Hcadquar-
ters Icvel on the basis of positive act of sclection. 70% of the
vacancies are filled up by sclection, calling scnior-most can-
didates according to 1:3 ratio. Balancc 30% of the vacancics
are filled up on the basis of Limitcd Departmental Competitive
Examination (LDCE) panel which is formed on merit basis.

(b) If the required number of reserved candidates arc not available
within the zone of consideration for 70% vacancics, the zonc
of consideration for SC/ST candidates is cxtended upto
S times.

(c) For the Limited Departmental Competitive Examination the
qualifying marks for SC/ST candidatcs arc rclaxcd to 3/5th of
the qualifying marks prescribed for general candidates for
other than safcty posts.

(d) Pre-selection coaching is given to SCs/STs both for Safcty and
Non-Safety catcgorics.
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(¢) In the Selection Board, one Member is invariably nominated from
SC/ST community.

(f) In non-safety categorics, if the required number of candidates are
not available, the best among the failcd candidatcs who sccure not
less than 20% marks are given adhoc promotion for 6 months for in
scrvice training and thercafter cmpanclicd, if found suitable, with
the approval of the General Manager.

(III) Promotion to Group “C” Posts:

(a) Selection Posts: Some posts in technical and non-tcchnical categories
have been indentified as selection posts. Promotidn to Sclection
posts from the next below grade is done by a positive act of selection
which consists of written and viva-voce tests. The prescribed
percentages for SCs/STs against promotional catcgories arc duly
follows.

(b) Seniority-cum-suitability post: The-other posts in Group “C” which
are not covered by selection, are fitled up by promotion on the basis
of seniority-cum-suitability. The suitability for promotion is generally
assessed from the record of service of each candidate. In certain
identified categories, written test/viva-voce test is also held to
ascertain the suitability of a candidate for the next promotion. The
prescribed percentages for SCs/STs against promotional categories
are duly followed.

(c) Trade Test Posts: Promotions in Artisan categorics arc done through
Trade Tests. The prescribed percentage is 15% for SC and 7Y for
ST.

(IV) Promotion to Group “D” Posts:

Promotions against Group “D” posts are made on the basis of seniority-
cum-suitability. The prescribed percentage is 15% for SC and 7% for ST.

3.2 On being asked about the concession/relaxation given to SC/ST
employees while considering them for promotion, it was replied that:

(a) For promotion in Group “C” & “D” posts SC/ST candidates are
called from one grade below, irrespective of the fact whether they
are coming within the zon= of consideration or not. For promotion
from Group “C” to Group “B”, SC/ST candidates are called for
written test if they are coming within the extcnded zone of
consideration. Promotions from Group “B” to Group “A” arc done
by Railway Board .in consultation with Union Public Service
Commission.

(b) Following relaxations in qualifying marks are given to SC/ST
candidates in respect of promotion in Group ‘D’/ Group ‘C’ posts:
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Safety Non-Salety
General Relaxed General Relaxed
Standard Standards Standard Standards
for SCs/ for SCs/
STs STs
A SELECTION
1. Written Test 21 21 21 10
— (60%) —(60%) —l60%) ——
3 35 3 3
30 30 :
—— (after adding the— (after adding the
notionally) notionlfly)
2. Professional sbility 0 30 30 25
0 0 0 0
3. Aggregate 60 s1 ') 42'/, (10018 of
—_— —— (Excluding marks ——— seniority)
100 85 of seniroity) 100 L
B. TRADE TEST
1. Practical Test 36 36 36 0
— (60%) —_— (60%) — (60%) — (S0%)
60 60
2. Oral Test 13 15 15 11
ra i ry ry
C. SUITABILITY TEST 50% 50% 50% 40%

(c) If adequate number of SC/ST candidates against thc non-safety
category posts arc not found in the sclection/ scniority-cum-
suitabilty test, the best amongst the failed candidates are given ad-
hoc promotion for 6 months for in-serivce training to bring them
upto the requisitc standard. If they are found suitable, they are
empanelled and promoted.

(d) In case of safety category posts, pre-selection coaching is given to
SCs/STs with a view to improve their chances of empanelment and
thereby promotions.

(b) Promotion made

3.3 The Committec were informed that in the Group “C” and “D” posts
following employees were promoted during the ycars 1992-93, 1993-94 and
1994-95 and the number of SCs and STs among them as wcll as percentage
of shortfall was as under:
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Year Category of  Total No. Percentage
Ponts of No. of of
employces  Employees Percentage Shortfall Shortfall
pr‘ 1, 1
SC ST SC ST SC ST SC ST
1992-93  Group C 985 664 245 13.31%  4.91% 83 128 1.66% 2.56%
Group D 1507 228 95§ 15.12% 6.30%  Nil 18 — 1.19%

1993-93  Group C 5287 729 286 13.78% 5.40% 74 110 1.40% 2.08%
Group D 1568 217 96 13.83% 6.12% 18 2l LIS% 1.33%
1994-95  Group C 5146 711 295 13.81% 5.73% 70 91 1.36% 1.76%
Group D 1535 216 111 14.28% 7.23% 12 4 0.78% 0.26%

3.4 It would be scen from the above statement that the information has
been given only with regard to Group “C™ and D™ posts. It was stated
that in South Eastern Railway there was no direct recruitment for Group
“B" posts and sclection for Group “A™ Posts was madc centrally by the
Ministry of Railways (Railway Board) through Union Public Scrvice
Commission.

3.5 The Committee were informed that the main cause of these shortfalls
was non-availability of cligible SC/ST cmployces in immediate lower
grade. To ovcrcome this difficulty Ministry of Railways (Railway Board)
vide their letter No. E(NG)I-94/PM1/17 dated 11.11.94 had issucd
instructions to rclax the 2 years scrvice condition in non-safcty posts with
the personal approval of the General Manager subject to the condition of
minimum qualifying scrvice of onc ycar in the existing grade.

3.6 The Committee note with dismay that 2 posts of SC and 4 posts of ST
in Group “C” in promotion category lapsed. The usual plea of non-
availubility of eligible SC /ST employees in immediate lower grade is hardly
convincing. The Committee desire that the shortfall in promotion in respect
of SC/ST should be cleared at the earliest, if possible, by relaxing the
minimum qualifying period of service as instructed by the Ministry of
Railways (Railway Board) vidc their letter No. E(NG)I-94 /PM1/17 dated
11.11.94 so that there is no occasion for shortfall or backlog of reserved
vacancies. The Committee also recommend that to overcome the non-
availability of eligible SC/ST candidates in the lower grade the
promotional posts should temporarily be diverted to direct recruitment from
among the SCs and STs only.



CHAPTER 1V

MISCELLANEOUS
(a) SCST Cell

4.1 The Committcc were informed that in the Ministry of Railways there
is a scparate ccll to sce the implementation of rescrvation policies for SC
and ST with thc following staff strcngth.

Dcsignation No. of Posts
Exccutive Dircctor Estt. (Res.) 0l
Joint Dircctor Estt. (Res./SCT) 03
Scction Officers 02
Inspectors 0N
Assistants 04
Upper Division Clerks 03
Stcnographers Gr. D’ 01
Lower Division Clerks 02
Pcon 02

Total 20

4.2 The Committce has cxamined the strength and status of the sct up
and its adcquacics to dcal with special problems of SCs/ STs duc to which
a spccial sct up was created.

4.3 As per Chapter XXV of the Brochure on the Rescrvation for SCs
and STs in Railway Scrvices. The reservation Cell is -responsible for:

1, Ensuring the duc compliance by the subordinate appointing
authoritics with the orders and instructions pertaining to rescrvation
in the vacancics in favour of SCs/STs.

" 2. Scrutinising thc corrcctness of the statistics through the pcriodical
rcturns.

3. Liaison and coordination with thc diffcrent Ministrics, Zonal
Railways, Production Units, Public Scctor Undcrtakings of Ministry
of Railways, Rccruiting Agencies i.c. Railway Rccruitment Boards
ctc.

4, To take an cffcctive stcp for wiping out the shortfall in the
rccruitment and promotional gradcs.

5. To rescarch and review the causes of the shortfall and to cvolve
remcdial mcasures.

6. To take cffective steps for wiping out the shortfall wherever noticed
and to givc utmost attention to the cxisting shortfall.

13
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7. To arrange thc pcriodical inspections in thc Zonal Railways,
Production Units and Public Scctor Undertakings of the Ministry of
Railways.

8. To oversee that the Railway Recruitment Boards and Railway
Administration are following the policics in rcgard to rescrvation.

9. To have a requircd number of candidates of reserved community so
as to avoid the shortfall.

10. To scrutinisc and process the derescrvation proposals.

11. To arrangc the dircct recruitments where RRBs cxpress their
inability to furnish thc rcquircd number of SCST candidatcs.

12. To scc all thc concessions and rclaxations arc implemented in
rcalistic pattern which they have been cextended.

13. To kecp a watch on thc composition of the Rccruiting/Screcning
Committcc.

14. To look into the complaints of SCST community mcmbcers about
thc non-obscrvation of thc rules and discrimination.

15. To dcal with thc Court’CAT cascs and to defend the policics of the
Government of India.

4.4 The above functions arc very specific and cxhaustive. The present
machincry cxisting at the level of Ministry of Railways is not adcquate
cnough to dcal with the above cnumcrated functions spccially when the
reservation cell has been cntrusted with very important responsibilitics and
dutics and this Rescrvation Cell is also required to dcal with thc OBC
rescrvations as well as 15 Point Minority Welfarc Programmc for which no
additional strength has bcen provided.

4.5 Keeping in view the significance and importance of the functions
assigned to Reservation Cell of the Ministry of Railways as well as Zonal
Rallways and Production Units the Committee are of the view that
necessary early step shoulds be taken to strengthen the Cell by inducting
sufficient staff in it.

4.6 Since the incumbents are discharging special responsibilities, they
have to be sclected with due care and their tenure and continuity has to be
assurcd. The Committee, therefore, recommends that they have to be
inducted in the rescrvation cell with due consultation of EDE (Res.) in-
charge of the cell at the Ministry level and SPOs who are discharging the
functions in the Zonal and Production Units should also be chosen in
consultation with the EDE (Res.) in charge of the Cell.
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4.7 The Commiittee also attach due significance and importance that the
incumbents who arc inducted in the reservation Cell have to be allowed to
continue so that with their experience the Cell is benefitted and there is a
permanency which will help in dealing with the SCs/STs problems with
more in involvement and full commitments. If any incumbent is to be
changed, it should be done in consultation with EDE (Res.) incharge of the
Cell and SPOs.

4.8 The Committee also desire that the reservation Cell should have a
full strength all the time, so that the work of Reservation Cell may not
suffer for want of incvmbents. The Commitice also recommend that the
SPO (RP) at Zonal and Production Unit level should work directly under
EDE (Res.).

(b) False Caste Certificates

4.9 The Committcc were informed that 4 cascs of appointment on the
basis of falsc castc certificatc were detected and the scrvices of these
persons had been terminated.

4.10 On being cnquircd by thc Committec about the prosccution of
persons who were found quilty of submitting false caste certificate. the
representatives of South Eastern Railway replicd during cvidence,

“Wec did not do it. I think we should have done that. We regret it. In
futurc we will keep it in mind.”

4.11 The Committee note that 4 cases of appointment on the basis of
fulse caste certificate were detected and the services of these persons had
been terminated. The Committee desire that criminal proceeding should be
initinted against the guilty persons who had secured appointment on the
basis of false caste certificate. The Committee also desire that concrete
corrective steps should be taken to check the recurrence of such cases in
future so that genuine SCs and STs are not deprived of their constitutional
rights.

(¢) Complaints/Grievances

4.12 With rcgard to the procedurc followed by South Eastcrn Railway
for rcdressing the gricvances of Scheduled Castes/Scheduled  Tribes
cmployces, the Committce were informed that these gricvances/
complaints arc registered in a scparate register. The complaints/gricvance
is forwarded to thc conccrned officer/Division for furnishing para-wisc
comments and factual position. After rcceiving required information from
the respective offices, the cases of SC&/STs arc finaliscd on their merits
and concerned office/individual advised accordingly. It was also stated
that these registers arc checked during the visit of the officers of the
Division and Hcadquarter officc as wcll.

4.13 It was obscrved from a statcment furnishcd rcgarding disposal of
thc complaints that out of 304 complaints rcccived from SCs/STs
cmployces during the last 3 ycars 204 complaints were disposed of and
remaining 100 complaints arc under various stages of investigation.
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During the cvidence it was also informcd that as on 1.1.1996 only
29 complaints/gricvances arc pending.

4.14 When the Committee cnquircd about the time taken for disposal of
cach of thc Complaints, it was rcplicd that a complaint is gencrally
disposcd of within a period of 1—6 months dcpending upon the nature of
the complaint.

4.15 The Committee note that the complaints of SCs/STs are disposed of
within a period of 1—6 months. The Committee also note that requests for
appointment on compussionate grounds by people other than the employees
of South Eastern Railway are also included in the complaint register. The
Committee desire that the complaints/grievances received from SC/ST
employees should be registered separately. The Committee, also recommend
that, in future, all the complaints/gricvances of SC/ST employees,
Irrespective of their nature, should be disposed of within a period of three
months.

(d) Roster

4.16 The Committce werc informed that in South Eastern Railway
Roster  Registers arc  maintained both  for dircct recruitment  and
promotional catcgorics. It was further informed that officers of the
Ministry of Railways had inspected the roster registers maintained in South
Eastcrn  Railway two times during the last 3 ycars and gencral
discrepancics/shortcomings which werc found during thesc inspcctions
were like cntrics in the column year of recruitment/sclection lists and
carricd forward rescrved vacancics were not shown against cach point in
the roster.

4.17 The Committee are unhappy to note that the roster registers
maintained in South Eastern Railway are not being inspected at a regular
interval. The Committee also note that the discrepancies/shortcomings
found during the inspection of rosters are of basic/general nature. The
Committee, therefore, recommend that the rosters should be maintained
properly by employing such persons who are well-versed with the
reservation policy/Rules.

(e) Defence of Reservation Policies in Courts

4.18 When the Commiittec cnquired whether there is a system to cnsurc
that SC/ST policics arc defended at various judicial fora such as Supreme
Court, High Courts and Ccntral Administrative Tribunal and whether
there is a panel of advocates to defend such policics, the representative of
the Ministry of Railways statcd during cvidence that the rescrvation policy
of thc Government of India is defended by the South Eastcrn Railway in
the best possible manncr with its panel of advocates. At the time of
cmpanclment of the advocates their cfficicncy and quality are taken into
considcration. The representative also claborated that, there is a wide gap
in the fec paid to thc Government lawyer and to privatc lawyer On the
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other hand the proccdure laid down by thc Government of India is very
lengthy becausc to cngagc a high paid advocatc thc approval of the
Railway Minister and Law Minister is nccessary.

4.19 The Committee note with concern that in general and particularly in
Railways, the litigation Is on increase and reservation policies are being now
challenged more and more in various courts’CAT as well as in the apex
court. Reservation Cells of Zonal Railways and the Ministry of Railways are
handling these court/CAT cases. The Committee feel that there is a need to
have adequate manpower trained enough in legal matters to present the
Government’s viewpoint in most effective way before CAT/court. It is,
therefore, necessary that at the each Zonal Railway/PUs as well as Ministry
of Railway, there should be adequate number of the Chief Law Assistant/
Law Assistants who are entrusted for ensuring that departmental replies are
prepared in such a manner that they are in conformity with the
Government policies and duly supported by the precedents as well as
decided cases of the Apex Court and this work cannot be done unless and
until adequate number of Chief Law Assistant/Law Assistants are inducted
in the Reservation Cell.

4.20 The reservation matters that go to the Court/CAT are of special
nature. In the opinion of Committee it is necessary that at each zonal
railway a panel of Advocates may be kept to defend the policies of the
Government of India. These panels should be finalised in consultation with
the SPO of the Zonal Railway/PU and EDE (Res.) at Ministry of Railways
level.

4.21 The Committee, therefore recommend that a panel may be drawn of
the Advocates of higher professional reputation, integrity and competence in
consultation with the Executive Director Estublishment (Reservation) so that
the reservation policy at apex level is also defended in 2 more effective
manner by a competent legal person. Some senior officer should be made
responsible to monitor such cases at least twice a year.

() Petty Contracts

4.22 As regards the proccdure followed by South Eastern Railway in
awarding petty contracts, the Committec werc informed that prior to 1992
all petty, catering/vending contracts upto 1Y units were rcserved for SCs/
STs. The Zonal Railways were required to obtain prior approval of
Ministry of Railways for awarding the contracts to other than SCs/STs.
The catering Policy was reviewed by the then Railway Minister and the
same was pronounced in the Budgct speech of 1991-92 in the Parliament.

4.23 The Committee were further informed that in case of small and
roadside stations, vending and catering contracts, preference has been
given to SC/ST candidates whereas there is no reservation in vending/
catering contracts and the basic criteria adopted is the capability,
reputation, expericnce and track of rccords of the party to give requisite
standard of food and service to passengers. It has also bcen informed to
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Committcc that the contracts of goods, parccls handling arc awarded to
availablec and willing genuinc labour coopcrative socictics. Hence, there is
no rescrvation for SCs/STs in rcgard to loading and unloading goods.

4.24 When the Committee cnquircd about the number of petty contracts
awarded to the individuals during the last 3 ycars and number as wcll as
percentage of SCs and STs among them, the following information was
furnished:

Year Total SC ST

1993-94 NIL NIL NIL
1994-95 3 NIL NIL
1995-96 —_ NIL —_

4.25 The Committee note with a great concern that not a single petty
contracts was awarded to a person belonging to SC/ST during 1994-95. The
Committee also note with concern that after the review made in 1991-92 by
the then Minister for Railways, in case of small and roadside stations,
vending and catering contracts, preference is given to SC/ST candidates
without any reservation to them and the basic criteria for giving petty
contract is the capability, reputation, experience and track of records of the
party to give requisite standard of food and service to passengers. The
Commiittee, therefore, recommend that the Ministry of Railways (Railway
Board) should review this policy and fix at least 25% reservation for SCs
and STs while awarding petty contracts.

New Deuin; KHAGAPATI PRADHANI,
Chairman,
Noveniber, 1996 Committee on the Welfare

of Scheduled Castes and

Agrahayana, 1918 (Saka) Scheduled Tribes



APPENDIX

Summary of Conclusions/Recommendations contained in the Report

Sl. No.

Para No.

Conclusions/Recommcndations

1

2

3

1.

24

2.14

2.16

The Committce notc that a large number of posts in
South Eastern Railway havc bcen kept outside the
purvicw of rescrvation orders. The Committcc, desire
that as alrcady rccomended in their 21st Report
(Sixth Lok Sabha), thc Railways should rcview its
policy of kccping a numbcr of posts outsidc the
purvicw of Rcscrvation orders in consultation with
thc Dcpartment of Pcrsonncl and Training and
apprisc thc Committcc of the dccision arrived at
within thrcc months.

The Committce note that despite Special Recruitment
Drives undcertaken during the ycars 1992-93, 1993-94
and 1994-95 a sizcablc number of vacancics in Group
“C" and “D” posts in respect of SCs/STs categorics
werce carricd forward. The Committce arc unhappy to
notc that a continuous shortfall of SC cmployccs in
all the categorics cxcept in group B and Safaiwala
and also shortfall of ST cmployces in almost every
category cxccpt in group “B”™ posts cxistcd as on
1.1.1995. Thc pica of South Eastern Railway that SC/
ST candidatcs arc not available in Tcchnical
(Diploma and Graduatc) and Para Mcdical catcgorics
is not at all convincing. thc Committcc. thercfore,
rccommend  that  besides  launching  Special
Rccruitment Drives morc frequently, thc South
Eastcrn Railway should also makc sincere cfforts to
campus/Institutional rccruitments so that sufficicnt
and suitablec numbcr of SC/ST candidates can be
recruited ‘to climinate the shortfall in these
catcgorics.

The Committec notc with concern that at present
thcre is no schemc far imparting pre-recruitment
training to SC and ST candidatcs in South Eastcrn
Railway. Thcy have obscrved: that therc arc many
mega Public Sector Undcrtakings including Banks
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2.18

3.6

4.5

who arc imparting pre-recruitment training to SC/ST
candidatcs. Kceping in vicw the cxisting shortfalls of
SCs and STs in various catcgorics of posts in South
Eastcrn Railway, thc Committce, recommend that
the Railways should impart pre-recruitment training
to SC/ST candidatcs without fail which would
certainly Icad to an improved intake of these
candidatcs.

Thc Committcc appreciatc that the South Eastcrn
Railway is imparting prc-promotional training to the
SC/ST cmployces in non-safcty catcgorics and have
madc arrangements to give pre-sclection coaching in
safcty catcgory so that SC/ST cmployecs can qualify
for promotion. The Committce fecl that it is a fruitful
stcp in the right dircction and would likc the South
Eastcrn Railway to continuc thc schemce in future
also.

The Commitce note with dismay that 2 posts of SC
and 4 posts of ST in Group “C” in promotion
catcgory lapscd. The usual plca of non-availability of
cligible SC/ST employces in immediatc lower grade
is hardly convincing. The Committcc dcsire that the
shortfall in promotion in respect of SC/ST should be
clecarcd at the carliest, if possible, by relaxing the
minimum qualifying pcriod of scrvice -as instructed by
the Ministry of Railways (Railway Board) vide their
letter No. E (NG) 1-94/PM1-17 dated 11.11.94 so
that thicre is no occasion for shortfall or backlog of
reserved vacancics. The Committee also recommend
that to overcome thc non-availability of eligible SC/
ST candidatcs in the lower gradc thc promotional
posts should temporarily be diverted to direct
recruitment from among the SCs and STs only.

Keeping in view the significance and importance of
the functions assigned to Rescrvation Ccll of the
Ministry of Railways as wcll as Zonal Railways and
Production Units the Committcc arc of thc vicw that
nccessary carly step should be taken to strengthen
the Ccll by inducting sufficient staff in it.
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3 .

10.

11.

4.7

4.8

4.11

4.15

Since the incumbents are discharging special
responsibilities, they have to be sclectcd with due
care and their tenure and continuity has to be
assured. The Commiittee, thereforc, rccommends that
they have to be inducted in the rescrvation ccll with
due consultation of EDE (Res.) in-charge of the Cell
at the Ministry level and SPOs who are discharging
the functions in the Zonal and Production Units
should also be chosen in consultation with thc EDE
(Res) in charge of the Cell.

The Committee also attach due significance and
importance that the incumbents who are inducted
in the reservation cell have to be allowed to continue
so that with their experience the Cell is bencfited and
there is a permanency which will help in dealing with
the SCs/STs problems with more in devolvement and
full commitments. If any incumbent is to be changed,
it should be done in consultation with EDE (Res.) in-
charge of the Cell and SPOs.

The Committee also desire that the Rcservation Cell
should have a full strength all the, time, so that
the work of Reservation Cell may not suffer for want
of incumbents. The Committee also recommend that
the SPO(RP) at Zonal and Production Unit level
should work directly under EDE(Res.).

The Committee note that 4 cases of appointment on
the basis of false caste certificate were detected
and the services of these persons had been
terminated. The Committee desire that criminal
proceeding should be initiated against the guilty
persons who had secured appointment on the basis of
false caste certificate. The Committee also desire that
concrete corrective steps should be taken to check
the recurrence of such cases in future so that genuine
SCs and STs are not deprived of their constitutional
rights.

The Committee note that the complaints of SCs/STs
are disposed of within a period of 1-6 months. The
Committee also note that requests for appointment
on compassionate grounds by people other than the
employees of South Eastern Railway are also
included in the complaint register. The Committee
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12.

13.

14.

4.17

4.19

4.20

desirc that the complaints/grievances received from
SC/ST employees should be rcgistered separately.
The Committee, also recommend that, in future, all
the complaints/grievances of SC/ST employees,
irrespective of their nature, should be disposed of
within a period fo three months.

The Committee are unhappy to note that the roster
registers maintained in South Eastern Railway are
not being inspected at a regular interval. The
Committee also notc that the discrepancies/
shortcomings found during the inspection of rosters
are of basic/general nature. The Committce,
thercfore, recommend that the rosters should be
maintained properly by cmploying such persons who
are well verscd with the reservation policy/Rulcs.

The Committee notec with concern that in general and
particularly in Railways, the litigation is on increasc
and reservation policies are being now challenged
more and more in various courts/CAT as well as in
the apex court. Reservation Cells of Zonal Railways
and the Ministry of Railways are handling these
court/CAT cases. The Committce fccl that there is a
nced to have adequate manpower trained enough in
legal matters to present the Government’s viewpoint
in most ecffective way before CAT/court. It is,
thercfore, necessary that at the each Zonal Railway/
PUs as well as Ministry of Railway, there should be
adequate number of the Chief Law Assistant/Law
Assistants who are entrusted for cnsuring that
departmental replies are prepared in such a manner
that they arc in conformity with the Government
policies and duly supported by the precedents as well
as decided cases of the Apex Court and this work
cannot be done unless and until adcquate number of
Chief Law Assistant/Law Assistants are inducted in
the Reservation Cell.

The reservation matters that go to the court/CAT are
of special nature. In the opinion of Committee it
is necessary that at each Zonal railway a panel of
Advocates may be kept to defend the policies of the
Government of India. These panels should be
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15.

16.

4.21

4.25

finalised in consultation with the SPO of the Zonal
Railway/PU and EDE(Res.) at Ministry of Railways
level.

The Committee, therefore, recommend that a panel
may be drawn of the Advocates of higher profes-
sional reputation, integrity and competence in
consultation  with the  Executive  Director
Establishment (Reservation) so that the reservation
policy at apex level is also defended in a more
effective manner by a competent lcgal person. Some
senior officer should be made responsible to monitor
such cases at least twice a year.

The Committee note with a great concern that not a
single petty contracts was awarded to a person
belonging to SC/ST during 1994-95. The Committce
also note with concern that after thc review made in
1991-92 by the then Minister for Railways, in case of
small and roadside stations, vending and catering
contracts, prefercnce is given to SC/ST candidates
without any reservation to them and the basic criteria
for giving petty contract is the capability, rcputation,
experience and track of records of the party to give
requisite standard of food and service to passengers.
The Committee, therefore, recommend that the
Ministry of Railways (Railways Board) should review
this policy and fix at least 25% reservation for SCs
and STs while awarding petty contracts.
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